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No. 218 Hegistered No. M. E. 230,

Bu%!ishegg;ﬁs sthority
EXTRAORDINARY ISTIE

Agartals, Wednesday, June 22, 2076 A. 0., Aseche 1, 1838 8. E.

PART-{- Orders and Notifications by the Sovernment of Tripurs,
The High Court, Government Treasury afs.

TRIPURA ELECTRICITY REGULATORY COMBMISSION
{Net metering for grid interactive reoiton solar systems) reguiations, 2046.

No.F25 TERCY 09 /423 Dated, g March, 20§46
In exercise of powers cosferred under Section 81 read with Sections 61 A6 Bally () of the

Electricity Act, 2003 (36 of 2{ f}w} nd all ciher powers enabling it in this behalf, ihe Iisg_.m’zﬁ
Electriciiy Regulatory Commission hereby makes the following Repulations, namely:-

PART- A
PRELIMINARY
b Short title, evtent and commencoment

LY. These Regulations may be called the Tripwra Bleetrd ity Regulstory Commission (et
Meterinyg for Grid Interactive Rooftop Selar Systems) Regulations, 2016

1.2, These Reguiations shall extend to the whole of the State of Tt pura

L3, These Regulations shall come into force from the date of their publication ju the Gffivist
Grazette of Govt, of Tripura.

2. Definitions

2.1 In these Regulations, unless the contex{ otherwise requires,

{a) “Act” means the Electricity Act, 2003 (36 of 2003)

() “Accuracy class index™ shail means the index as spenitied in Cenwal Blectricity Authority
{installation & operalion of meters) Regulations'2006:

(e} “Agreement” means the agreement entered into for connectine Renewable Encrgy source to
the Bistribution sysiem;




Tripura Gazette, Extraordinary Issue, June 22, 2016 A. D.

£ v means Central Electricity Authority referred to in sub-scction (1) of Section 70

18 iking" means the process under which a Benewable Hnergy Source injects p(}‘\“fi’ o
the grid :11 i time block with the facility to draw back the power {rom the grid af a different
i under the Central Regulatory Comwnission {Devistion Sertement Mechamism
and w;mg matters) Regulations:

z Cvele or Blling Perfod™ means the peried for which regular elecuricity bills 43

1w by the € f‘mzmssim} . are prepared for different categories of consumers by the
conceried Liconses,

oy omimission” means the Tripura Bleetricity Regulatory Commission constituted under the
PR M

(u3 “Cppsmmer™ sneans any person who I8 supphed with electricity for his own use by a

Heenser or the Government or by any other person engaged in the business of supplying

ctriciy i the public under the Act or any other law for the time being in force and

jncludes any persen whose premises are, for the time being | connected for the purposc of

rooeiving clectricity W{h the works of @ Distribution Licensee | the Government or such

piher DEFS0T , 48 ] oy be .

it “Copnection agreement” means the agreomend entered mio or connecting Renewable Energy
' 2t the Distribution svsterm

waning as de fm d i ¢
g Supply Code Regulat 2(}';.5.;

i * means a persen granted a Licence under Section 14 of the Act
ing bhim o nwm‘m and maimain a distribution system for supplying-clectricity to
i bis area of supply;

ih s Code™ means the Blectricity Supply Code speeified urder Section 30 of

sible Consumer” means a cONSUNST wim uses of iniends to use a Solar Phote Voliaic
) generating system having a capacily not exeeeding 1 MW, instabied on a rooflop or any
T OTInUR {”‘P structure n the consumer’s premises, h;- offset &1 ot part of his own electrical

Las ¥,
. Y

:‘zr"" nieans the perind beginning from first day of Aprd in an
wriish calendar vear aud sneding with the 's riv firel day of March of the ncxi year;

tercennection Poipt” means the .;taia,s"i&.ra, of the Solar PV systemn with the outgoing

lorminabs of the meter 7 Distribution Liconsee’s cut-outed switchpear fined in the promuises of

Hlv Eligible Consumer.

Provided that, in the case of conswmers being supplied hi&,f‘ii\ai p'cwcr at the High Tension
() Tovel, the “Intercoancetion Foint” shail mean the interface of the Solar PV system with
i m;i:rmw termrinals of the Distribution L. Jui’ﬂb‘.}(_‘ 3 [i'ii@.i'i.ii'_'_,_;_., cubicle placed before such
{onsumer’s apparatus;




(e} VAR means kilo volt umpe

s} “
{t)

(v “Net Maetering arvangen

v}

{w)*Premises™ means arcas on lend, building of infrastructure or pert or combination hers
T

: =M 131
“Envalers®” means a Monthly

fmvoce, as the case may be, E‘a

WS B means kilo Wart peak
ViV e means Mepa wali peak
“Met Bieler™ mcans an appropriate cnergy moter capable

£

“x]mrﬁ‘ of electricity, for recording the net import and net o
may e

noni™ means an arangement under which a G
aysiem Insfalled a? an Eligible Consumer’s promises debivers surplus 3
the Distribution Licensee afier meeting hus/ }tcr owi noed. Such infection shall be accout:
for off-seifing  electricily supplied by Distribulion  Licemsee > during the applicable billi
period;

“Ohligated Entity™ means the enlity required undar clause {8 of sub Sectios
86 of the Act to fulfill a renew *az*sic purchase obligation and identificd m}i
Energy Regulations, 2015 (Multh Year Taritf) and subseyuent amendments 1

mefering arvangernents have been made by

i respect of which a separate maote:
Licenseo for supply of clectricity

{x) = '{emwahie Energy Cevtifieate (RECY means the cortificate issued n accordsncy wilh e

{v} “Renewable Energy Generater™ means the person., which may cithe E‘Ja—i

{2}

{az}

(Brhr;

{ec)

Central Reeulatory Commission (Terms and Conditions for recognition and issuance of
E*mw;ﬁi Friergy Certificate {ur Renewable Energy GenerationjRegulations, 2000 and
subsequent amendment thereot ;

He QOISImEr o

= .[\.L 11:‘\§E’E S

the promises of any ihz v pariy, who iy responsible for genersting clectric

Energy sources mstalied at the consumier™s premses;

“Rengwable Energy mieter” rofers to & unidireciional enorgy
solely 1o record the renewable encrgy generation from the
instalicd at the consumer’s premises;

“Renewable energy *;5 stein™ means the systeny (o generate eleciricity |
which are 1ec og nized as renewable energy source{s) by Ministry of NLW

Enersy(MNRE) or any other sgeney as may  be aotified by
Indis/Commission:

‘Rogfiop Sslar system’” means the Selar PV power system masialled on o wss;i'i{}p or any

%

other mounting structure on the consumer's premises that uses sunlight for di

inte elecinicty through photo voltaie technology:

“Siate Ages is:s:" means the Agency as das rg ed by the Commission under sub Clauss 28{1 ¢
Tripura Electricity Regulstory Commiss R newable Energy Regulabons {Mult Year
Tanfh), 2015,

(S



Tripura Gazette, Extraordinary Issue, June 22, 2016 A. D.

{widh) * Settlement nericd f.—"é i3 e period beginning from 17 Aprl in the English Catender
Year and ending witl lh & 31% of March of the next YEaET

{ma} * Tarife Order” in res pect of 2 Llcenses means the most recent order issued by the
Crommission for that Liconsce indicating the rates o be charged by the Licensee from
SEOHS w_—%s:zgurie:s of consamners for supply of electrical gNergy and services |

i) Al o tjl*"-r wﬂ;‘d*& andd expressions vsed i these Regelations abthowgh not specifically defined
Nastaia, but defirned fi ihe Act, shall have the irieaning assigned o e in e Ao

3 The ottier words and sxpeessions used herein but not saeeifics ily d;hmﬁ (11 these Regulations
orin e Act but defined under any iaw mzm r;d by the ?dr]tmcﬁ rany Regulation ssued by

the Commission, applicable 1o de Flee ¥ Pdustey in the Sty m( shall fave the maaning
assigned to tham it such Lawy ?’;c-’?avia?mu

4 Heape and application

(Fh These Regudations shatl spply 1o suel consumers wha are g buver of ener
oz the distribution Hesnsee in jis nres of supply and the distribudion licepses

wyielevinicity

Ju

e shall ackrowledze the apolication and take afl RECCESATY
L sppropiiale communicstions to the soplica as per the
ssued under (hese Rw{mu‘mw

2% The Distibution Hoense
ATtiung m%ndmg; sendin
wirdalines b

toer

st

The oligible consumer may install the Rootiep salar systers ander net rietering
ATTE ﬂ;ﬁk“ 2l W .“%“;...

"

) Shall be wiihie Eiw e

e vated capanity as defined under these Re sgulatings
B hall be losuted in the consusack prermises

e} Shall intereonmest and eporat

safely m parsiie] with the distribution Heensee network

stem k& be installed at the premises of any plgihle
,mll mot B less thun One KWy and shall not exceod

{31 The capacity of the solar en
consumer under these R eyli zi:{ M
g :’kfi‘;ﬁf"g].

~
F

¥ sreciude the right of wiate Cove, o ﬂmlmmha Rooftep sl
gtaa_w_;iectzz ak aw a‘vﬂ *v'; capaciy through sltermative mechaniams,

PART-C
LelMbEral,
Ao Leneral Condlifens of Mot Metering arrangemsst
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o Met Metering erranpemam ﬁhk,li b per%:r;i%red. Ir}-v the Distribution Licensee on a non-
farst come, fivst serve” basis o the Eligible Consamer who intends o

discrimintatary amd ‘
Jnseall g Rooftop Solar sysiem consected 1o the ﬁuwmh af D;ambmm kicensee;

Frovided that the interconnection of such sistert with the neowork of the Distribution
Licensee is undentaken in accordanee with the standerds and norms specified in the
Central  Electriciy  Awthority (CFAY (Technical Swndard for Connectivity of the

Distributed Generation Resources) Pegalationg, 2013,

52 The Distribution Licenser shull provide infonmation resarding distribigion tuesfommer

vel capacily available 1*0 connecting Renewable Hrerpy System under net metering

arringemnent within 3 (Three} month from the date of "\smismtmn of these Regulations on

115 website and shall update the sare within 30(Thiry} working days of the subsequent
fmgnewl yeur under mtimation to the Commission;

5.3 The capacity of Renewable Snergy Sysizm fo be instatled a1 any premses shall be subject
1
(i) the Teasibility of intercosnection with erid;
(i}, the avidlable capachy of the service Hne connection of the cansumers of thpe
preinises: and
(i), the sanctioned load of the Consurer of the Premises:

84 Subjecr to Regulation 3, :‘{z J & 33 A & Renewable Encrgy Genmerator has already
instatlad or intend fo insiall 3 Rencwable Eneegy System of capachty higher thas
the sunetioned loud of the consumer of the premises, and requires 1o conaect 1t with the
distribution leensee’s system, then such Consumer of premuses shadl pay Servics line oum
Development {SLIY) charges at ihs, time ﬂ’f tegisiatinon of Ronew able Energy sysivm .
cqual fo the difforentiel amount of SLLY charges between the on wity of the Renewabils
Frergy System and the existing sauctioned load on the lines of enhancement of ii}t?"ti!."«tm{i
load | as preseibed in the TERC Supply Code Regulation 2011 and Standud
performance Begulation 2004 as amended from time to time and welevant orders g;e;.ﬁ;s_;mi
thereot by the Commisgion frons thine o Hire.

i)

55  The ‘3iuuw of Renewnble Energy system to be instalied at the Premises af any consumer
&;‘m‘ﬂ? Bot kess than one kilo watt peak & Clause 4(3)

6, Cappcity Hmits at Tistribution Transformer Tevel

6.1 The Distribution Licensee shall ullnw MNet Metering arrangement to Hitgible Consumers so
long B cumuiative t:-sspa{:.éi;f u’(l]%?tf‘d al & particulor distribution wansformer does nut

cvided thet the Distribution Licensee may allow Net Metering connectvity exceading
[5%4 of such rated capacity based on a detailed foad study earmied oul by it

6.2, The Disirtbngion Licensee shall provide veardy, on s website *.'d to the Commissiog,

information regarding the diseribation fransformer Lol copad i:g ailable for connesting

Grid Interactive Roaﬁ:.a;} Solar system uader Neot Meters NE arvangements,

Lh
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X ul m;r £ hirsh?r*i DESEITRLTTE PITer
Erilsustion fransformer ay per Begnl:

Feovided that the cmaurw sif ;
Eligible Censunrer’s promizes shall not exeecd his Contoact Dem
the EL wstaer i be rewd with Repulmtion 6.1 of shove,

T The capssgity Himts Dot the connoeliviey At Intemctive Rooflop Sobw

setwork of Distrilution Licesses ander tase Regulations which ane as ol

33} '3%;? WY

PRV A Motified/fMemianel couneld

HE B f;E—mHé ensure thal the inlerconnection of the imﬂ imﬂmr*ﬂ it
i dwork confnims o 16 :@;::*’uzscm;cmm st
B Standord Tor conas
iong, L0015 mml TEA 1 Regumres
i A0 gt the TERC (Staie ?’“T‘mrf iy
Re Li]l&"lm[ g, 2151k
HA, The Bligihls l"?!,wilf'"ik?ﬂl?

El . o
m::fs:wwgs il

Vrowided that, 1 the Bl t.L:F* Consigmer o
imverior sholl have 8 sepwate bo
u'-aﬂ (803} powor o Bowlng ©

£ mufuﬂ the battery? doo

b the sl 1R the absenoe of god supp

at

toh shall also boe orovided.

arige) isolatinn s

b . Erbmienmste and
438 1 he g“a.sf i oof Met Metes,
o, malpiensnes and reg

Tk

Sidar mr;fi?ie‘s:_p 4

fieatian of

6
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shall rest with the cnocerned

o, amcduding the

The g oshadl Bave
any time i the event of any
distributioe =

el the Boaftop Salar svsten ab
gecidont or ‘idmda.: from such svstem (o bs

The Disuib see and B i” :i:
aned responsibilitics as specified o

¢ Lonsuaier shall comply with all nevessary miley
¢ refevant CHA Repulations.

B, Rotering Arvanficient

4.1,

8.2

9.4,

o
o]

R

b
b

:ﬂ{'iﬂdifagz oaie hi-dirertional meter which
b single phase or dhree phase as ]‘za:-s-' the
AR 15 speciflad in CBEA {installation
it --‘EfN R b 2006, and subseguent amendments there 11._

i Ei.iﬁ{? ]~nm«; it ; ?E i Ews_fu

and i_.f[ﬁ,t..f,ztil 0 ¢

T

The et Meter snd alb osthe
procured sither EW eliihi
the Destribution Lasen
Licensee 3 pRT thez prove
onoyp o date ame
gpecitications, instaliad

m the premises of the Eligthle Consumor shall be

e eomsutnet a8 per speciloation of Disteibution Licensee or by

mut stolfdicn of the same gl be done by ihe Disteibiston

s of TERT (Eloetricity Supply Cade) Rep gzumtmmb 20611 wras

nament. The E‘*i%m"imziam Licensee shall be responsible for
e and mainienance of the metering nresapement.

Howewpr, 31 the Eliy arrper withes to proeure o e meters inelading Mot Moies,
s per the speeifiestion 'pz“ﬂf%i‘?*d**{*i by the liennses. b may procure such meters and prose
the same wy the Distribufion Lieonsec for testing ang dnsintistion. fn that cose meier remn
wialt B e LT ac B the Licesses | In case of sy damsaee of meter i b
responslble B roplacement ol

(G

ETonslinse Wi

The loestion of HNet b

gt the poinf of inwrconnection which ghal

Bimtrilngion Licenzee
spranitaie ieaticn @ measurs

units genergbed from O

=

meter reading,

Tihe onnl of Rr*n sweatals Ei;'

Ul s'ﬂ‘ it

C desiros, may Ins mLs r:mcla macinr at
vy the comsmer than mo moter rend will

i ‘.« +
Liie! :

be clhmroed by the [

Hation of the Mop bMetas sh
Lenowabls Hoergy |

The charges for the fosg
cansemetr of th;:ﬂ rremises gl h‘ir the
Distributsod: Dicenses

all be bame by the

for shatl be bome by the

'

The Mo ﬁlthl'E 10 Do installed for of thir prenuses ander the ankit of fdnwe

of day tasifT shall be time of day { i

~J
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. Precedure for Application and Registration

AR

The Eligible Consumer shall submit the application to the concerned Distribution Licenses

fesr connectivity of Rooftop Selar system with the distribution netwark of the concermed
Ihstribuiion Licensee in the picmlhcd format along with application fee of Rs 1000,
The concerned Distrsbution Licensce shall ack aowledge the receipt of application
The Eligible Consumer shall apply for Registration as per Annexure-2 and deposit the
Registration charges as stipuiated below:
3 ;

(2. =10 t6 550 ' 3000/~

{3). >50to < 100 6006/~

(4). > 100 2300 9000/

£3). > 300 < 500 2000/

@0 e et R

The concerned Distribution Licensce shall acknowledge the receipt of application,

The model application form along with checklist, to be submitied by the Eligible
Consumer to the concerned Distribution Licenses for connectivity of Grid Inleractive
Rooftop Solar system with the distribution network under these Regulations is provided as
Anpexare-1 with these Regulations.

1. et metering connection agreement

FL.L.

L

The Distnbution Licensce and Elgible Consumer shall enter inte a Net metering
connection agreement after providing approval for eonnectivity of Rooftop Solar system
with the distribution network under these Regulations but before starting the actual
generation from the Solar Roof top svstem insta Eed by the Lh;,sbin. Consumer.

The model Net metering connection agreement is provided as Annexnre-? with these
Regulations. The Distribution Licensce shall make avaitable all the forms, Nt meiering
conncction agreement and procedure on ils websife and aizo in its local offices.

The Bligible Consumer may terminaie the agreement at any time by giving 30 days prior
written notice to the Distribution Licensce, The Distribution Licensee nay terminaiz the
agreement with 30 days prior written notice, if Eligible Consumer breaches any ferm @i
the agreement and doce not romedy the breach w ithin 30 days of receiving written notic
from the Distribution Licensee of the breaeh or any other valid reason to be rewmrzd H
wriling,

Eligible Consumer, upon termination of the agreement. shall discomiest forthwith its
Roofiop Solar PV system from Distribution Licensee s network,
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PART -k

13,

T r,iz.xl«-:l“-_;:_

3";‘r‘11iif§fd tﬁmt in; F;i;-“ E“@“!ll., J’u m:m gf e
i [&L’fi"ii‘tcf, 51
d iu glmf K ,w,ilwllfﬁg Pt

Provided thee in the evenf, the wits of Eli—‘ﬂf’ll‘ii}i{k‘ iﬂzj
duriag amy billimg paiod exceeds the waits of
Conswmer’s Grid Interacthey Rooflap Solar ayste
invaice for the W iﬁléi:tﬂ-uﬂ;, SO ;413,-5,
eloctriciy,

Lakiang niu gocannl oy L:md LSk

%EIIIF%EE%EL‘. d b*' t%ze U‘i‘s‘f%‘ ;ntmt~
Pemwer Purchiase of the Ehs rfrt'm:m Ll-

enmes for respective vear.

Peooviided thatl oy unadjusted set eredited ity of electrivity above 0% o8 o] usits
senerated durmg e wear b dhe Bl Comgumer sl be drvated as wshvonnsl
fmadvertent mjunction and pe payment for the sanwe shali by made by the Distribution
Licensea.

Proveicdimd that ar the ba

Jﬁm& of each settlement perfod, cumelative carvod over mjectesd
elegtrivity wWill b reset ;

_“
Lo hafa,

e 1o uf et e consmption
by the Cummission o fime
yection of sarplus enargy 1o {hc:

The sigphus enerisy mersured i kilo-wati hour shall be wg
messured m kibfo-watt hoar only unbess oiherwise allowed
o fime. b case :fh Consumer is billed on KV AR durizge
grid, the Poweor Faetor shall be assomed equai 1o uniny.

T]: ere b e degmed genersiion charges piviahle Renswaily Dnerey Generatop oac

comsumer of 111‘(: preniizes,
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{25 ' In case of any dispute in billing it would be settled as per Consumer Grievance Redressal
mechanism under TERC (Consumer Grievance Redressal Forum & Appomtment of
Ombudsmang Regulations, 2603,

3. Applicability of ather charges

The Renewable Energy system under net metering arrangement shall be exempted from
wheeling, banking, cross subsidy and other charges for a period of Five vears, unless
exiended theseatter.

P4, Sotar Renewable Purchase Obligation

.1, The quantum of electrieity consumed by the Ehgible Consumer, whe is not defined as
Obligated Entity, from the Roofiop Splar system under net metering arrangement shall
qualify tewards compliance of Sofar Renewable Purchase Obhigation (Salar RPO) for the
concerned Distobuticn Licenses,

Provided that the Distribution Licensee with consent of Eligible Consumer, shall make all
the necessary amangements including additional metering arrangement il any, for
accounting of total solar energy generated and total solar energy consuwmed by the Eligible
Cansumer.

4.2, The unadjusted surpius anits of solar cnergy purchased by Distribution Licensee as per the
provizien in Regolation 12,2 shall be considered as cligible renewable energy and the
Distribution Licenses would be able 1o meet its Solar Renewable Purchase Obligations
through purchase of such surplus units of solar energy. ’

15, iigibility to Pardcipate under Renewahle Energy Certificate (REC) Mechanism

st Elipible Consumer under net metering arrangerent shall not be eligible to participate
under REC mechanism as specified under Central Electricity Regulatory Commission
(Terins and Conditions for recognition and issuance of Renewable Energy Certificale for
Renewable Energy Generation) Regulations, 2010,

v Subsidy or incentives of the Central/ State Government:

.4, The Eligible Consumer can avail subsidy or incontives if offered by the Central / State
Government on the capital cost of the Roofiop Solar PV system, Tripura Renewable

Dievelopment Agency {(TREDAY will be the Nadal Agency for processing such subsidy or
ncentives of the Ceniral / State Government,

PART-F

Power to Relax
F1. Vicluation of Regulations:

{1} In case of vielation of thuse regulations by a party viz. consumer, distribution licensee
and Kenewable Energy Gensrators shall be Hable to pay penalty as decided by the

PR Lt i

Conrission, -

10
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(2) The Commission may grant compensation to the affected party.
- 18, Power to Relsx

The Commission may by gencral or special order, tor reasons (o be recorded in writine, 2.
after giving an opportunity of hearing to. the parties tikely to be affected may refas or g
waive any of the provisions of these Regulations on its own moton of op an applicaiion

made before it by an interested person.

19, Power fo pmend

The State Commission may, at any time, vary, alter, modily or amend any provisions of these

Regulations, with reasons o be recordéed in writing,

20, Power to give directions

The Commission may from time to time issue such directions/ gidelines/orders as it may

comsider deemed fitappropriate for the implemendation of these Repulations,

21, Power to remove difficuitios

If any difficulty arises in giving effect to the provisions of these Regulations the Siane

Commission may, by general or specific order, make such provisions not inconsistent with

the provisions of the Act, as may appear o be necessary for removing the difiiculty,

74 ol b
el
Secrelary,

TERC

Dated (9™ March’ 2018 Tripurs Electricity Regulatory Commisaion, Asgartala,
r v = } . R
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Arppexure-1

Moedel Procedure for Application for counectivity of Heoftop Solar PV system with
distribution vetwork of the concerped Distribution Licensee,

il

h,

=—_'—

The mferested Eligible Consumer can download appiication for Reoftop Selar Net metering
system from offfcial web ste of concerned Diswibuiton Licensee and subnut filled in
application to the concerned office of Distribution Licensce ;—;Emg w;{h fee of Rs. 1,600/~

On receint of Application form, Distribution Licensec will perform general gercening and
register the application with acknowledgment to the Applicani,

The Disiribution Licensee will conduct tochnical feasihility study within 15 davs from the
date of completed application. After carrving out technical feastbility study, concerned
Distribution Licensee will seek tochnical detatls of the equipment / components proposed to
be used in the Roofiop Solar PV systemn (RTSPV) from Applicant.

The Anplicant at s lberly to select a2 reputed system, installer, fo gather techaiesl

information of RTSPY system and furmish the u‘chﬂuai details of ¥V modules, Inverters and

ather cquipments of the Ri’ SPY system, proposed 1o be installed by applicant within 13 days
i the Dstribution Licensee for technical serutiny.

O clear E,ig* of technical scrutiny, approval ietier fm installation work of RTSPV svstem will
be issued to the A m‘zizmn‘f by Distribution Licensee within one week, The a approval shall
coptaiy maximurg permissibls capacily of the Solar PV system and shall be valid for a period
ot & f«fﬂ{mt 16 from the date ol approval

The consuner shall instal] the Solar PV system. After completion of instaliation work of

RTEEY systemn, the Applicant will submat the work completion report along with the request

for inspection o the Bisinbution Licensee within © months from the date of approval,

After venfication of all documents and completion repovts submiited by the Applicant,
Distribution Licensee will issue sanction letior for testing and conpnissioning of RTSPY

vstem within one K’E"QCE{-,

The festing, conumnissioning and synchronization of the RTSPV sysiom shall be carvied out by
the Disteibution Licenses within 15 davs, provided that the avstem is installed as per the -
refevant porms and standards,

Proring the period of synchronization of Solar PV system fo the network of Disiribution
ficensee, the concerned Distribution [lcensec shail i faspect, calibrate and seal all the meters
s I“'&}Lzsluﬂiﬂﬁ

he Hligible Conswmner shall enter mto Nel melenng connection agreement with concerned
Distribution Licensee in ihe preseribed foremt.

The Bhigible Consumer is free (o avail subsidy 7 incentives available if any, from Contyal /
State Government. Tripura Renewable Energy Development Agency (TREDA)Y will be the
Nodal Agency for processing of Ceatral 7 State Government subsidy as per the nonms and
;]};Ee}liﬁ_\,’ erliery.
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el Application form for installaticn of Reoltop Ssiar phofovoltaic system under Net
meter

ing avrangement.

Nawie of Nurbulipr Licensee | e , 1

Wame of the Sub-Division

Appii

Dhate i Receipl oo

patinn No.

T A R B R AT S AR L TN S T

{To be filled up by the applicant in Block leiters in ink)

' App slicant’s Name

2 Father's Name § Hushand's Mame.
3 Full address of the "m PiSes At Wnieh seiar izmlmo]tulb

systern 15 1o be instalied,

Teleplions Mhabile No,

Copsunier No,

5 | Emal ID
& | Permanent Address of the applicant (Residerdial}.
T 1 Category of sxisting elpelicily eouneetion.

% | Connectad Load £ Contract Demand, {In KW BV AL
(0| Vaolinge st which existing supply las been ghwen (In
wilts). . e
i P] apased Capacity of Reafiop Sodar Svster to he
lod Hn i ‘wf:, i _
i3 | Average monthly consurnption of eleciricity of :sr:pl i
14 | Details of app! ication Fm, m Rs T ' o o -

Dates e Sigmmtord of spplica
Precinration

{ hereby fdaclars th £
1 fgi

balief,

if already
stinulated &y O ubC&Jw‘i for the selection and insteilation of rpof-tog sois

tire.

the information furnished above is true to the best of my knowledgs and

EE
se, DISCOM have tha right 10 raject the application / cancel the arrangemsn?
red. Further, | hereby sgree with the specifications, terme and conditions

If foun

.
ks
enie

susien in & stinainted
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List of documents to be attached with Application Form
1. Copy of the fatest paid electricity bill,

2. General power of attorney in favor of signatory in case o [joint ownership & partnership firms:
Certified true copy of the resohition authorizing the signatory to deal with the concernad

Distribution Licensee, passed by the Board of Directors in case of companies (as applicablz).
3. Proof of payment of processing fee of Rs. 1000/~

A e e e R A R L R R T R T R T T U, LR AR L TR E LN R R R R ey

ACKROWLEDGEMENT
Roceived an application from Shei /Smit. e for installatian of raoftop solar
photovoltaic system of Capacity..u ... kWp as per detail helow.,

Date ' Applicant’s Application | Existing | Capacity of
Naine MNumber | Consumer No. | Selar
photovoltaic
) system
{Signature of authorized officer}
k4




Application for registration of the scheme lor renewable energy system
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Anngyvure - 2

L. | Addiess for Consbenigalion i
3 ,_ﬂﬂ"al T M0,

4.1 phtm{* Mo, o B ,

A, twmmi o

Rerewable Encray Source

wi| g

Apnlication Mo

8. 1 Seriat No.of receipt of Application
8. | Conract Demand of Consumer ;

1 Capacity of Renewablhe Energy Sysient to be connected (Capasity

nol o exceed as aporoved by the Biscom)

Y Technica! specifications and other particulars of Renewable Paned,

Lxmé Thed tnverter and imterlovking Swstem el proposed o be
"‘iilL;i~1v31Lt1:¢1 i ‘fkt“ Y ‘r?*"””‘m

Oy

ﬁui\ Ty Ee i Hng the R proy Syserm- whet hf“r
aittached (YosiMNo

15 Proposed date of campletion of the instaliation
Place:

W

&1

Cﬁm
Rty :fi‘ﬁu E’]amt
Mode af pay uml

AT

Signature of Consamey

Arknowledgenient

Received the application for registration of the seheme for Renewithie Energy Svs

Ty ‘-"-"

i
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Annexure~ 3
iloddel Net Melering Conpection Agreement

This Apreement 18 made and estered o s Cocstion

o this (date) day of {mionih) {wear} hetwien
Foe Eligitde Consumer (Name] e N chsiéin‘g at {address}
T S s sl party
AN
SO8_ o . [hereln after called as Licenses} and having its registerad

Dhstiibution L
ol

Rl
fice at fkd{ftLﬂ 1.

. BEE }t‘ed Pty of the asrreniont,

-\_

Whereas, the T ligible Consisner Bas tnken (he responsibibity W set up ar Tiotlae the reguisite
Roollep Solar Photovoltafy sysfenm and sought cosmectivily to the gelwek of Tistribution
Lacenses under Net melersng aorangement,

And whereas, the Licensee has verfied the applistion and agroes to benefit the Eligible
Uispsuinter for the electricity generated and as per conditions of this agreement and net-melering
Repulations.

foth the parties hereby agree as follows:

1. Fligibility

1.1, Eligihle Constingr agrecs that the stondaeds sed conditions «f his Roolop Saly
Phatoveligic swstem meet the relevsnt norms e being integrated gmu the destribution
network and that be hsll muintam the sysiome accordingly for the duration of (s
AEICTHICRE,

£.2. Elizgible Consumer agrees that for connection of his Roofop Sclar l’hmm oliaic system 1o
the network of Distribation Licensee; he shadl e bound by quumeeu‘ta of State & 1;}1}%}'
Code and/or Licensee’s conditions of service md such councetion shall not affect the
pertarmance of the grid with specified reliability, security and quality a8 per the Contsgd
Lleetsieity Authority {Grid Standard} Regulations 203 as arvended from time to time.

T Technical and [oterconnection Requirements

Lt Eligible Conmmmer agrees that the imtercommection of the Roofiop Selar system with the
network of the Distribution Licensee shatl be made as per the fechnical standards for
connectivity of distributed generation resources specificd under the Ceniral Blectricity

- Authority {Technical Standards for Connectivity of the Distribuled Generativn Resources)
t#epulations, 2013 and subsequent amendments thereaf,

i
H
e

Eligible Consurmer agress that he has instalied or wiil install, priov to conpection of Rooftop
m-l.zz i‘-"]n‘ztr'm‘ﬂt;lic %3"-11::1?'5 s f'["fzc ttaﬁmr‘k ﬂ-f !Jéngtri!;juﬁiﬁ-'s E.i‘i:}ﬂﬂﬁrlea an isckatian device (hotl
wiab relavs]l amd agrecs for the
T*!Lmbuhm: !H_gﬂ*ﬂ:é {1 h['v:_ S h» and operation of this, i regefied, Tor wepar amd
meaintemee of the distribution system,

16
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1.3, Eligible Consmmer agrees that in caze of a poveer cutage on stribution Licemsee
]-”:‘_a r;rp Sm?ar pamuwﬁicm sysiem will shut dowe, wndess speclad ransfor gn

heen misialled on Rm; gy Rolar phatevaliais svstem,

{ i;_ii':v*_az Consumer agrees that Disuibotion Licenses wili specify the  imarfaceisioe

commection point and metering point. .

Haills Consurer as arees 10 furnish all thie dats
posHhien  his svsivm, as and when re gquired b

3. Hafety

resmker_ isnlotor

hle Cansemer ngress shat the ¢ ok, $hsk iy,
R;&ﬂl‘m]‘l‘ Solar photovaltaie system are perfor 1“**“1:1 8 maaner conducive to i

Rgsmf[u;} Solar photovoliale sestem as well as e Licenses® g disieily

hogeon Lices

sy mb- ”'111 Halfs r*i.\\zwimn a .u.l'ui‘ ;irs;i ridy

_ lezm 5

”ﬁ p “w‘:}gar g’rhu 0% Naaw sysion m%hcr causes ﬁéz'sz;gc fo andior praduce:,
Heots uf slents” conswmers or Distribation Lisewe
r«:am E:Eg th ':Z.fmwmm ‘ﬁ*is] iuw tu dr annect Rooftop Solar phatovel:
imonedeately from the distibution system upon divcedion from the Licenses snd cor

o Hu‘n Al lis o expenss proy 1o g eeatinection,

4. Clearances and Jmpmmia .

4.1, The gt : tee obtadn all the stansory
applicable 1-‘3{;‘:-:1‘-"?.!1‘;* gfanmmm the Hooftop Solar photas
Drstribution Liconsee,

B

5 . o Ty, »i
aale myam o e noteork ol

8. Avcess and Dicconperiian

2.1 Disinbedion Lircmscee sha [ ! CEBR D EIcs

devives of Reofiop Sokir s

52 I cmergency ar fiilx,xzkﬂ‘,
arrionmiatic and manua
serviee 1o the g,'JI‘LT'i‘%lué

G Linbilies

&1 Etigibir'% Consumer and E_il:-'sm;.ai‘.s; will smdeomify cach vibe
Trom either parly’s neg ntioral myise 'mls" i

Eﬁa&. fin Solar phedoy

of for damuges or sdverse oot

pn

alafa gym i wiy at by B
éJ.|‘-l’ WY B it

6.2 Disteihation Licensze and [£1
orsfils or rovernies, s
middirest, con

or exenglary damages, whe f the mtd uah Hy.: toss or uad.ﬂésg::a :‘;a-'ir::u

othicrwise,
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3 Ulistribution Licensec shalf wot be liakle | for delivery or reslization by Eltgible Consumer far
any fiscal ar other incentive provided by the CentralState Government,

T Conenercial Seitloment

FA Al the commereiz! setelioment ancker this uyreement shell fidlow the ?Trpum Plectricity
Repilatory Commission (Ngi butering for Reoftop Solkar Syslerns) Regulations, 206,

4

T2 The Bristribution Licensse shall pay for the net rielsred ERCEGY Al 8% por the provisiong of
Tripurg Electric ¥ Regubatory Convmission {Met Ttering lor R ;;,é.lnp H&Lir avsleimis)
Regmlations, 2008 from the

dite of synchronization of the RTSPY system with the
distribution netwerk. The tarill is exclusive of alf fuxes, duties and ]LH{‘% ék shalt remain
same a3 per the FPA conditions. The Elisible Consumer shall pay the Licczl boity fax and
statutory levies, i any.

7.3 The Eligible Consonwer s i comp2asation, if his RTSPV SYELENY IS N0t L 3 posilion
b dnjest wrpiua RO Do g wmmtif'm Leb tﬁL Dis s melwark on aceount of

tribafion Licepsee's
Furdure of power supply in the gridimetwork for whatsover reasons, such us line clear, load
shodding aod line faalts ote., and no compensation will be paid for the ahove reasons from
Distribution Li [CEIEEE, '

Bletaring:

14 The oxisting m{:a*;»::a'j_ng S}'-“El;‘.‘l‘lﬁ f;h;‘zil be replaceid by Bi-directionsd meter (whole enrreny/CT
aparatead i oand scparste ponerstion meter shail be provided 1o measare solar power

B Bid al mwter Pehoie curreaticT operated) shall be installed ar
iteresction gm fHi tEarz tharmhqmn Licensge™s netwark for recording expeut and impart
af wmergy. The maeter shall have {1 Folowing featoms:

il Hi‘?mmre* ogisters for reconding export and impont ener gy with Moter Rending Instrument
{REELY diowy ni: 1;1.11“3L fmctiny,

W YA, EW and KVAR messuring regisiens for both impost and spor,

§5 Meter shald have RS232 (or highers communication optieal port S Radio Freguency {RF) port
by xupet Astnariadic Meter Beo i { AR,

7.5, Botls wni-ditections! snd hi-direationg) meters shalt be fexed in separafe meter boxes n the

SRE DROE NIy,

Rilling gud Payment:

T4, Distribudme Livensee shalt issus mmomthi ¥ adectrictiy bill for the ner mstered saerEy on e
ceduied ddats of mefer regding. In cuse, the 2 oexported eperpy s omare than the sEprted
crerzy, Disgiribtion Lisensce shall show tiv: net encegy "f"mnrd as credited gnits of
az por Hegulation §1 of Tripum FI leciriciiy Rome! oy Comtnsston | MNe
g fir Raedtoy Solar Sysems) Repulations, 2016 In case, the ‘e..é-;?n Ted engrgy i less
thurs the imported ey, the Rgible Comsamer shiall be Hable to fay [ %
Hor lh: net irmparied ere 15 pet the prevailing cabepory wise consumier tarisf approvoed by
thir CUnmirmissian fromi fime i e

18
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8. Conuneetion Costy

8.1 The Lligible Consumer shall bear all costs related to setting up of Rooftop Solar photovoliaic
system excluding metering and interconnection costs,

%, Termination
9.1. The Eligible Consumer can terminate the agrecment at any time by giving 30 days prior
written notice to the Licensee. :

Censumer breaches any ferm of this agrecient and does not remedy the breach within 30
days of receiving written notice from the Licensee of the breach,

9.2, Licensee may terminate the agreement with 30 days prior written notice, if Fligible

9.3 Eligible Consumer, upon ferminaton of this agreement, shall disconnect forthwith the
Roofiop Solar photovoltaic system from the network of Distribution Licensee,

16. Dispute Resolution:

H.1. Any dispute arising under/ont of this agreement shall be resolved promptly in 2ood faith
and in an equitable manner by both the parties. In case of fuiture to resolve the dispute,
cither of parties may approach the Consumer Grievance Redressal Forum as fICr consner
grievance Redressal mechanism snder TERC (Consumer Grievance Redressal Fornm &
Ombudsman} Repulations, 2006 and its amendment thersof,

b the witness, where of Mr, e JOF a0id o1 Dehalf of

Eligible Consumer) and Mz tor and o behalf of {Licensocs

agree to this agreement,

Priried at the Tripura Government Fress, Agartala. 19



